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ORDER

Per Dr. B. R. R. Kumar, Accountant Member:

The present appeal has been filed by the assessee against
the order of National Faceless Appeal Centre (NFAC), Delhi
dated 03.11.2023.

2. The assessee filed return of income on 01.11.2013 which
has not been validated. The assessee filed another return on
09.11.2013 which has been duly validated by the Revenue,
processed u/s 143(1) of the Income Tax Act, 1961 and the
consequent refund has been issued. Thus, we find that the Id.
CIT(A) fallen into error in summarily dismissing the appeal of
the assessee by treating the return filed on 01.11.2013 as

defective.
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3. Hence, keeping in view the factual matrix, we are of the
considered view that the interest of justice would be well served
by remanding the matter to the file of the Assessing Officer with
directions to examine facts on record and allow the exemption
claimed u/s 54. The assessee shall provide all the supporting

material before the Jurisdictional Assessing Officer.

4. In the result, the appeal of the assessee is allowed for
statistical purpose.
Order Pronounced in the Open Court on 05/03/2024.
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